IN THE CENI'RAL ADMINISTRATIVE TRIBUNAL
CUTTACK BENCH: CUTTACK

ORIGINAL APPLICATION NOs 20 OF 1994

Date of decisions23rd February,1994,

Shantanu Kumar Samant ceos Applicani
| Versus

Union of India & Others see Respondents

(FOR INSTRUCTIONS)

1. Whether it be referred to the reporters or not? AO

s Whether it be circulated to all the Bénches of A9 °
the Centra) Agministrative Tribunals ornot?
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CENTRAL ADMINISTRATIVE TRIBUNAL
CUTTACK BENCH :CUTTACK

Originagl Application No,20 of 1994

D-te of decisionsFebruary23, 1994

Shantanu Kumar Samant oo Applicant

Versys
Union of Indig & Others soe Respondents

For the pApplicant ««+ M/s Deepak Misra,R.N,.Naik,
AoDeo, B.S .Tripathy,
P .,Panda,A.Misra, Advo cates,

For the Regondents see Mr ,Ashok Misrg,Senior Standing

Counsel(Central) .

.

CORAM:
THE HONOURABLE MR, K,P, ACHARYA,VICE CHAIRMN
& ”
THE HONOURABLE MR ,H,RAJENURA PRASAD,MEMZER (ADMN, )

JUDGMENT

K.P. ACHARYA,V.C, | This case came up for admission and hearing
todaye.Shorn of unnecessary details,it would suffice to s ay
that the petitioner was appointed on regular basis as
Extra Departmental Branch Postmaster of Kalarabanka Branch
Post Office and he joined the said post on 8th December,
1992.Thereafter, the case of the petitiorer was reviewed
and the Chief PostmasterGenera,Orissa Circle,Bhubaneswar
quashed the order of appointment because documentsf&ndicate
the extent of landed properties owned by the petitioner

had not been filed alongwith the application for appoirtment,

The petitioner moved this Bench to quash the order of
termination and this formed subject matter of Original

Application No,303 of 1993 disposed of on Judy 7,1993,

Because Principles of natupal justice has not been
N



complied,we had quashed the termination order
and directed reinstatemgnt of the petitioner,
Again after complying;f;e judgment passed in 0.a,
No.303 of 1993,the services of the petitioner has
been dispensed with by passing a termination arder
ofi the self sagme ground,Hence this application

has been filed with the aforesaid prayer.

2, Intheir counter,the Opp,Parties

maintained that the petitioner had mt filed the giftdeed to
indicate t?e extent of landed properties g¢wned by him
alongyitqr;pplication and such documents having been
aoquséPafter filing of the application by the
petitioner,the termination order has been passed and

therefore,the case being devoid of merit is liable to

be dismissed,

3 We have heard Mr,R.N.Naik learned counsel
appearing for the petitioner and Mr .Ashok Misra learned

Senior Standing Counsel(Central),

4, The quantum of income is not disputed,
The ongy point on which Mr ,Misra vehementiy argued is
Eﬁ that alongwith the application,no documentg was filed
by the petitioner to indicate the extent of properties
7;§vauired or owned by him, The deed of gifton which

reliance was placed by the Petitioner,was registered

after the application was filed ard therefore,rightly

the services of the petitioner has been terminated,

\g*here is no dispute relating to the fact that the
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deed of gift has been filed before the order of
appointment was issued and therefore,we cansafely
presume that the competent authority has taken
notice of the deed of §ift and so also the extent

of the landed property owned by the ptitioner and
the income derived by the petitioner ,In such
circumstances,we find that the order of termination,
contained in Annexure-2 dated 7.1,1994 is nothing
but illegal and against all canons of Justice,Equity
and Fairplay.Therefore,we do hereby quash the order
dated 7th January,1994 contained in Annexure-2 and
direct that the petitioner should continue as
Extra Departmental Branch Postmaster of Kalarabanka

Post Office,

5. Thus,the application stands allowed
leaving the p artiep to bear their own costs, MQ'W
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MEMZER ( ADMINISTRAT IVE) VICE=CHAIRMAN
22 FER 9

Central administgttive Tribunal,
Cutt ack Bench,Cutt ack/K.Mohanty
23,2,1994,




